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3. In General Elections. each official got two postal ballot papers,. 
one for Assembly and the other for Parliament. Both are handed 
over to the ruling-party-<:andidate by the elector. When the twCt 
ballot papers collected from each official on elect'on duty (Assembly 
as well as Parliament ballot-paper-covers being of the same colour) 
were piled up together and exhibited showing that the ruling-party-
candidate had got more postal ballot �p�a�p�~�,� it had a very bad 
demoralising effect over the whole constituency. If statistics are 
taken, 95 per cent of the postal ballot go'!s to the ruling-party-candi-
date and the remaining 5 per �c�~�n�t� is spread ov'!r to the other candi-
dates, whereas he polls 40% or below by �s�p�c�r�~�t� ballot thrcughout 
the constituency. In certain constituendes. the postal ballot count-
ed after the secret ballot of each polling station has upset the results. 

4. The police officials do not know to which polling station they 
will be posted for election �b�a�n�d�o�b�u�~�.� They are taken round in a 
lorry and one is dropped at '!ach polling booth and some remain in 
the lorry itself moving about in each zone. Similar is the case in 
regard to some reserve �p�o�l�1�i�n�~� personnel. Lorries are requisitioned 
with drivers and cleaners with 3 days' notice anrJ they arE" deprived 
of the franchise. In such cases, the Retumin$!' Officer should enquire 
and issue him an authority tQ vote at any polling booth h" pleases. 
if he is a voter within the constituency and postal �b�~�l�l�c�t�.� if he is a 
«»ter outside the constituency, and �a�c�~�o�r�d�i�n�g�l�y� your petitioner prays 
that the 'Conduct of Elections Rules 1961', may be amended suitably 
to ensure that: 

(a) the official voters posted for election duty within the 
, same constituency are ¢ven endorsements below their 

applications authorising them to vote at the polling booths, . 
wherever they are posted or move ab'1ut in the constitu-
ency, in any booth, on their surrendering the endorse-
ments, and on removing th'?ir names from �t�h�~� original 
voters' list when they are issueq posted ballot papers; 

(0) the voters posted for polling duty outside the constitu-
ency may be issued postal ballot papers iTt different col-
oured covers separately for Assembly and Paxliame\lt; and 

(c) the possession of postal ballot paper by any person other 
than the elector is made an offence for the elector to part 
with it and the other to hold it. and your petitioner as m 
duty bound will ever pray. 

Name of Petitioner 

C. KESAVIAH NAIDU 

Address 

President. Bheemavar'm 
Pan£lI;)y ·t. N "ras ng'pur 'm 
Post. Cbandr:gJ'i' T luk. 
Ch.ttoor Di,l., Andhra 
Pradesh. 

Sign·'ture with date 

Sd. C. Kesaviah 
Naidu, 

4-5-196', 

Countersigned by C. L. Narasimna 
Reddy. M.P. 

Div. No. 444. 



APPENDIX III 

Pl!:TITION No.3 

[Presented by Shri Tridib Kumar Chaudhury on 21st February, 1963) 
(See Para 20 of the Report) 

To 
Lok Sabha, 
New Delhi. 

The humble petition of Shri Dwijendra Lal Sen Gupta, M.L.C., 
President, Shri Parbati Charan Roy, General Secretary, Bangiya 
Swarana Silpi Samity and eight others engaged in Ornament and 
Jewellery industry in West Bengal 

SHEWETH 

1. The promulgation of the Defence of India (Amendment) Rules 
1963 for Gold Control has dealt a severe blow to the artisans engaged 
in Ornament and Jewellery industry. The number of artisans en-
gaged in this industry is fairly large. According to your petitioners' 
estimates, these artisans with their dependents will constitute nearly 
one per cent of the population of the country. In West Bengal alone, 
the total number of the artisans will exceed a lakh and a half. 

2. The ch~racteristic feature of the Ornament and Jewellery in-
dustry is similar to that of any other Cottage industry. In this trade, 
personal skill acquired through heredity experience remains the basis 
of manufacture. The peculiarity of its features protects the artisans 
from eompetitiolUl from other sections of the country's popula-
tion. But reversely, if they are barred from carrying 011 their;age-
old profession, they will prove very unequal to all other sections of 
Indian population in the matter of alternative employmeni. Again, 
in the face of the existing unemployment problem, it is no easy 
matter to find out of their own any alternative employment. 

3. Here, one may ask why this question of unemployment for this 
vast number of artisans and of the provision for alternative employ-
ment when. the Government through the Defence of India (Amend-
ment) Rules, 1963 do not intend to stoF manufacture of ornaments 
and jewellery. Only certain restrictions in relation to the standard 
of gold to !be used and formalities to be observed by the trade have 
heeD. prescribed according to the Government. But your petitioners 
humbly submit that the implications of the Rules are definitely far 
wider than perhaps the Government did conceive of. 

4. Fine workmanship acquired through ages and heredity forms 
the basis of the trade. It is unattainable by large-scale production. 

Iii 
3080 (Ail) L~2. 
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That explains for the large number of the artisans. But if the stand-
ard of gold to be used is set at 14 carats, as has heen la:d down by 
the Rules, the metal will lose the malleability and softness which it 
is found to possess under the existing standard, i.e., pu:-e gold or 
Guinea Gold (22 carats)-thereby rendering fine workmanship im-
possible. Thus, it will open up the scope for introduction of machines 
for production of simpler varieties. Thereby, the scope for· large-
scale production will be opened. Under such circumstances, the 
artisans will in large numbers be rendered surplus due to the chang-
ed circumstances of the industry. 

5. The pr'eScriibed new standard will, on the other hand, fail to 
attract many of the present users of gold ornaments. Because, the 
new type of ornamen'"f; will lose the fine workmenship, the bright-
ness of the metal and last though not the least, the quality of easy 
conversion into cash money. As opposed to the popular impression 
that gold ornaments are ~enerally used by the rich, in West Ben/tal 
at least, the middle and lower middle classes constitute by far the 
largest number of its buyers. They do not consider the use of gold 
ornaments merely as a beauty-aid, but as a provision against un-
foreseen family eventualities. The pecularity of /tOld ornaments ·lies 
in its contrast with Bank Savings which can be drawn upon very 
easily, while at the same time it has the advantage of being pawned 
or sold easily in case of dire necessities. The prescribed standard 
will fail to provide incentive to this peculiar pattern of family sav-
ings because ornaments prepared by the metal will not be readily 
accepted for pawning or outright purchase. Hence, use of ornaments 
will be curbed by the introduction of the Rules 'followed by the 
grim prospects of loss of employment for the artisans. 

6. In fact, that process has already started. Since the introduc-
tion of Gold Bonds, jewellery shop-owners and bullion merchants 
pursued a wait-and see policy resulting in .p'artial unemployment of 
the artisans in West Bengal. After the publication of Gold Control 
Rules, matters became much more worse for the artisans and they 
are without work and without employment since that date. One 
may say that it is a passin/t phase; things will settle down to nor-
malcv as soon as the new standard gold completely replaces the 
existing standard. That such optimism does not correspond to the 
realities of the situation is borne out by reasons already enumerated 
above. 

7. Nobody will dispute the good intentions of the Government in 
curbing the use of gold by the public in the national interest. Gov-
£rnment's anxiety to bring the hoarded /told into effective use for 
purposes of national reconstruction and to meet the defence needs 
of the country is fully appreciated. Further, Government's inten-
tions to put a stop to smu/tgling of gold into the country involving 
wastage of the much-needed foreign exchange to the tune of 30 to 40 
crores annually will receive overwhelming support of the people. 
Too much use of gold in the shape of ornaments is equally undesir-
able in principle. . 

8. But in so far as the Government's gold policy relates to is 
curbing of the USe of ornaments, there are very important problems 
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involved in its implementation just at this moment. Particularly, 
the bulk of unemployment it will create cannot be ignored at a time 
when our national economic structure does not rest on ,a footing 
based on which the artisans now engaged in ornament and jewellery 
industry can be switched over to some sort of alternative empby-
ment. Hence, the necessity arises to defer the implementation of the 
Government's intentions to curb the use of gold Oi.'naments. The 
measures in this regard should be SO phased as to correspond to our 
economic capacity to absorb the artisans in any suitable alternative 
employment. The Government. in the process of introducing any 
measure for the benefit of the community. cannot and should not 
force a ccnsiderable section of that community to face unemploy-
ment, starvation, destitution and death. . 

9. If the Government adopts fool-proof measures to unearth the 
hoarded gold, to put a stop to the continuous conversion Of conceal-
ed income into 'black' gold and to check and eliminate smuggling of 
gold into the country, the difficulties and strains that the nation is 
suffering from fer shortage of funds and of foreign exchange can be 
overcome for the present and national reconstruction and defence 
preparedness programme can have a better start. Your petitioners 
hope that the Government will agree with them in view of the results 
so far achieved that neither the issue of the Gold Bonds, nor the 
introduction of the Gold Corutrol Rules has helped bringing under 
use the hidden and idle resources of the country, 

10. Your petitioners therefore entreat upon Parliament to con-
centrate their attention for the present to providing effective checks 
towards unearthing of hoarded gold and of concealed income as well 
as eliminating smuggling of gold into the country. If the above 
measmes are effectively pursued it will be almost unnecessary for 
the present to put restrictions on preparation of gold ornaments. 

11. And so, while subscribing to the concern for the solution of 
the problem of gold hoarding and smuggling, your petitioners 
accordingly humbly pray that the following steps might be taken 
for solving this problem: - . 

(i) The Government might launch a thorough countrywide 
hunt for hoarded gold as an emergency measure. The 
Customs and the Police be deployed, wholeheartedly for 
the purpose. Bank Lockers may be inspected, private 
houses of men of means and other places of possitle con-
cealment may be placed under rigorous search. 

(ti) Foreign Trade may be made a State Enlterprise so that 
persons engaged in foreign trade may not be in physical 
possession of foreign exchange through such nefarious 
methods as under-invoicing. Customs barriers be made 
as far impregnable as is hum.8nly possible. . 

(iii) The above two measures serving the purpose in the main, 
the Gold Control: Rules may be amended to allow the 
manufacture of ornaments with at least 20 carat purity of 
gold. 

• 
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(Iv) The Ru1es may be suitably amended to exempt the small 
traders and artisans from. paymenJt of any Licence Fee 
and the amount chargeable as licence fee be subjected to 
gradation in conformilty with Ithe volume of business, the 
minimum and maximum of such fees being fixed at Rs. 2.00 
and Rs. 10.00. 

(v) Due provision may be inserted in the Ru1es exempting 
the small traders and ~:1;isans from submission of Returns. 
Similarly, the artisans mny be allowed to keep a certain 
minimum quantity of gold which is always necessary in the 
process of manufacture. 

(vi) A provision may be made in the Ru1es for issuance of 
special permits for pure gold required to be used in reli-
gious and auspicious functions. 

(vii) The Government may make arrangements on high priority 
basis to provide complete economic rehabilitation and 
suitable alternative employment to those artisans who are 
affected by the il1Itrodudion of the Gold Control Ru1es. 

(viii) Arrangements may be immediately made for an initial 
lump-sum financial relief to the efllected I8l"tisans with 
provision for continuous gratuitous relief for such period 
as will be required for their complete economic rehabili-
tation. 

While apprising you with the adverse reactions of the gQ1.d policy 
of the Government and putting forward the above suggestions, your 
petitioners hope that the whole matter will receive your favourable 
consideration, and your petitioners as in duty bound will ever pray. 

Name of 18t Signatory 

I. Shri Dwijendra 
Lal Sen GuPta, 
MLC. 

Full Address 

President, Bangiya Swama 
Silpi Samity, 3, Nabin 
Chand Baral Lane, Cal-
CUtta-I2. 

Signature with date 

Sd : Dwijendra Lal 
Sen Gupta 

Countersigned by Tridiib ltumar Chaudhury 
(Div. No. 363) 

19-2-1963. 
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